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Need to extend the scope of reserve- ation 

for Socially and Educationally backward 

Classes 

SHRI S. MUTHU MANI (Tamil Nadu): I 
draw the attention of the Government towards 
Article 340 of the Constitution to impress 
upon the necessity to provide adequate 
reservation to the Backward Classes in Edu-
cational Institutions without further delay. As 
a nationalist our late beloved leader Dr. M. G. 
R. was the first Chief Minister in India to 
raise the percentage of reservations to 50 for 
the Backward Classes in Education as well as 
job opportunities. Our Hon'ble Chief Minister 
Dr. Puratchithalavi is also committed to the 
welfare of the 
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downtrodden. That is why a Resolution was 
passed in the recent historic AIADMK 
Conference at Madurai urging the Centre to 
provide reservation to Backward Classes in 
Educational Institutions and also in 
Gevernment job opportunities. 

But the statement by the hon. Welfare 
Minister Shri Sitaram Kesari on 10th August, 
1992 on the Floor of this regarding 
reservation to SEBCs is inadequate and has 
raised more questions than it answered. The 
vital issue of porviding reservation to Back-
ward Classes in Educational Institutions has 
not been referred to even. I am at a loss to 
understand as to how can you get eligible 
candidates from the Backward Classes unless 
you reserve seats for them in Educational 
Institutions. You call them Socially and 
Educationally Backward but do not provide 
them Educational Opportunities. I ask how 
the Government is going to liberate them 
from Educational Backwardness? For exam-
ple, we have been having reservation for 
SC/ST in Educational Institutions as well. Yet 
it is a fact that eligible SC/ST Candidates are 
not found for various posts. There is a huge 
backlog of vacancies reserved for SC/ST. The 
Central Government could not fill these 
vacancies so far in spite of Special 
Recruitment Drives. But what is surprising is 
the failure of the Centre to learn lessons from 
the past. 

Article 340 provides for removing the 
difficulties faced by the Socially and 
Educationally Backward Classes and to 
improve their condition. Therefore, I say very 
assertively that attempt should not be made to 
whittle down this provision of the Constitu-
tion. Any reservation jobs without reservation 
in Educational Institution will not bring about 
any change in their condition. Unless they are 
Educationally liberated, Social liberation 
cannot take place. 

As such the Government would do 
well be brood over this serious matter 

before deciding anything in haste. Even the 
proposed 27 per cent reservation is not 
sufficient keeping in view the huge chunk of 
Backward Classes in the country. At least 50 
per cent reservation should be provided to 

them in both educational institutions and 
Government offices. I warn the Centra not to 
give in to the pressures from the people 
belonging to proyileg-ed classes. Therefore, I 
demand that 50 per cent seats should be 
reserved in educational institutions as also in 
job opportunities for the backward classes 
who have remained oppressed for huhdred of 
years. 
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